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R.K.Chatterjee, VC 

This is a fliscellaneous Application filed by the 

petiticner of 04 355 of 97 to bring an record one Shri Acitva Ghgh 
' 

as .a respondent as he has been promoted daring the pendency of the 

case. It appears that an interim Order was passed in the 04 on 31.3.97 

tO the effect that any promotion shall abide by the result of the 

jlication provided the. appothtee is 	, impleacied as a party respondent. 

it is pursuw't to this order that Shri Amitava 'hosh isbrought on 

record. The application is allowed. The said Shri Amitava Ghoh be 

imple9ded asA,party respondent. The cause title be corrected by the 

Registry. The petitioner shall serve copy of the aoplicatlen f'srthwh 

on the party responddnt, who may file reply by the date fixed. The 

order passed thisate shall be ce-fflurr*ted to the respondents incuding 

the party, respondents. The 114 is thus disposed of without any cost. 
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